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MR, DEPUTY-SPEAKER: Now, Mr.
Rathod. Matter under Rule 377.

SHRI UTTAM RATHOD (Hingol): I
am thankful to the Opposition that they
have at least succeeded in getting the
Home Minister to listen to the plight
of the tribals in Maharashtra. .

'MR. DEPUTY-SPEAKER: Please
make your submission under Rule 377.

(iii) WELFARE MEASURES FOR TRIBALS
WITH SPECIAL REFERENCE To KINWAT
SANATORIUM SocIETY HOSPITAL IN

KINWAT, DISTRICT NANDED

SHRI UTTAM RATHOD (Hingoli):
Mr, Deputy Speaker, Sir, under Rule
377 1 wish to submit that it is the ac-
cepted policy of the Government that
concerted measures should be taken to
improve the lot of the tribals. In fact,
with a view to achieve this, the Gov-
ernment at the Centre and the Plan-
ning Commission have been stressing
the need for detailed planning at the
district level and have been urging that
concerted measures should be taken to
provide the requisite facilities.

I regret to have to bring to your
notice that a well-equipped 10-bedded
hospital with 50 MA X-Ray Machine,
well-equipped operation theatre, well-
equipped pathological laboratory with
colorimeter and 4 buildings on g 5-acre
plot, which was raised through subs-
criptions, largely by the tribals in Kin-
wat of District Nanded, Maharashtra
by the vigorous efforts of Kinwat.Sana-
torium Society, now renamed Rama-
nand Tirth Sanatorium, and was taken
over by the Government in 1977, is not
being put to use so much so, that the
equipment has also started rusting.

The doctor visits this hospital once a
week for one hour. The X-Ray Ma-
chine is not provided with films nor
with developing sclution. FElectricity
bills are never paid. The telephone
connection was cut three years back.
Only one technician and a peon is pald
some meagre salaries to look after the
whole property worth more than Rs.
6 lakhs,
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The Government, at the time of the
take-over of the Hospital in 1977, had
held out the assurance that it would
be converted into a 30-bedded cottage
hospital under Tribal Sub-plan of the
district. And it is understood that
while funds are provided in the Bud-
get for such schiemes, those are likely
to lapse unless timely and effective
action ig taken to augment the facili-
ties and the put the existing ones to
full use, in the interest of providing
the necessary health and welfare ser-
vices to the Tribals.

(iv) Re. UPGRADATION OF MaDAN Mo-
HAN GrADUATE ENGINEERING CoOL.
LEGE AT GORAKHPUR INTO A DOST-
GRADUATE ENGINEERING COLLEGE.
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(vi) Locx.ouT 1IN HINDUBTAN PILEING-
TON Grass WORKS OF ASANSOL.
SHRI KRISHNA CHANDRA HAL-
DER (Dugrapur): Sir, the Manage-
ment of the Hindustan Pilkington

Motion of Thanks gog
il on President’s Address

Glass Works of Asansol declared lock-
out on 25th May, 1980, Since then
the lock-out continues. Many Mem-
bers of Parliament and the Employees’
Union bave been representing the
matter to the present Government but
without avail, A Number of times,
concerned Minister informed that the
matler wag receiving Government's
urgent attention. But no concrete
action has been taken sp far by the
Government,

Already six workmen have expired.
Workmen have gtarted Dharna before
the factory gate since 1lth February
1981 demanding immediate lifting of
the lock-out.

Under these circumstances, I there-
fore urge upon the Government to
take immediate steps for lifting the
illegal lock-out and to save the
interests of the workers as well as
the interest of the nation.

1225 hrs,

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—CONTD.

MR. DEPUTY-SPEAKER: The
House will now take up further consi-
deration of the following motion
moved by Shri V, N. Gadgil on the
19th February, 1981 and seconded by
Shri Nawal Kishore Sharma on the
20th February, 1881, namely—

“That an Addresg be presented to
the President in the following
terms:—

‘That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Addresg which he hag
been pleased to deliver to both
Houses of Parliament assembled
together on the 16th February,
1981.”
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